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“~&7'S Rathore, of Allahabad High Court, in respect of the illegal
09 SEP 0.4 mining and its transportation in the Panchnand Area and

LISTED ON 23.09.2020
N THE MATTER OF
Ajay Pandey, Advocate and 2 others
cevererane ...Applicants
VERSUS
Union of India and Others

+eeeneess.Respondents

AFFIDAVIT BY WAY OF ADDITIONAL EVIDENCE TO PROVE
THE ILLEGAL SAND MINING IN THE PANCHNAD AREA AND
RIVER YAMUNA WITH ITS TRIBUTARIES SITUATE IN THE
DISTRCTS ETAWAH,AURAIYA,JALAUN AND KANPUR DEHAT
OF UTTAR PRADESH & BHIND OF MADHYA PRADESH & ITS
TRANSPORATION IN UTTAR PRADESH WITH OBJECTIONS
ALSO AGAINST THE REPORT, IF ANY, SUBMITTED BY ANY
AUTHORITY IN PURSUANCE OF THE ORDER DT.17.06.2020,

djay Pdndey,AdVocate,S /O Sri Surendra Nath Pandey,Advocate,

°_®/O near Balaji Temple, Mahatma Gandhi Road,Auraiya-206122
”:(_U:E\.Land aged about 55 Years, do hereby solemnly affirm and

te N{cﬂier- )
1.Thatthe \ ' eponent is the applicant No.1 in the above mentioned

hence fully conversant with the facts stated here in

t hon’ble Tribunal has passed an Order on 17.06.2020,
¥ed for a report to be submitted by Mr. Justice (Retire)

River Yamuna and its tributaries in Etawah, Auraiya, Jalaun and
Kanpur Dehat districts by or before 23.09.2020. Noteworthy this
hon'ble tribunal had relied upon the Affidavits, Evidences and

Additional Evidences filed by the deponent earlier, while passing.

the order dt.17.06.2020, with rejecting of all reports submitted
by the U.P.Pollution Board and State Level Environment Impact
assessment authority of Uttar Pradesh also.

3. That the deponent never received any information or notice
from Mr. Justice (Retire) S.V.S. Rathore or any one else after the

Moy ey
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order dated 17.06.2020, to assist or participate in the Survey to
be done for finding out illegal sand rnlmng and its transportation
in the above mentioned areas.

4, That besides above it is also the most important to mention
here that generally no one goes even to near any river in the
rainy season between 15 June to 15 October, due the flood like
"situation and consequently whatever type of mining activities in
all the rivers stop between the above mentioned period. Pertinent
the Government has also directed for closing of all the mining
activities from July to September in every year. Therefore, neither
any illegal sand mining activity can be found and verified by any
authority in this period by Survey or otherwise also and, if any,
one submits any report about no sand mining activity in the
~ above mentioned area or for any area then certainly the said

Survey and its consequential report would be the table work and

presumptive also and, therefore, can never be relied upon.

5.That the deponent on 24.07.2020, had received a call from the
Mobile No.+917839891791 of one Sri Niranjan Sharma, the
Regional Officer of Jhanshi Regional Pollution Board office of
Uttar Pradesh with asking to join and assist in the Survey to be
conducted by the committee formed by the District Magistrate,
Jalaun, by accompanying the such committee. The caller also
asked about the locations and their routes to access where the
illegal sand mining activities are going on. The deponent gave his

ment to accompany such committee on the date and time to
v ified to him. However, thereafter, no one from Jhanshi

/ n; Pollution Board Office ever contacted to the deponent

;-( R e Jurvey

LYY “ﬁ at/thereafter, the deponent again received, on 29.07.2020

\.'_-7"‘3"#}, ) alls first from the Mobile N0.+919452676201, of one Sri
R 2k Rajbhar of the District Mining Office of Jalaun District

qY
=== 4 then from Mobile No.+918887534825, of Sri Rajesh Kumar
Singh, the District Mining Officer of Jalaun District, in respect of

§ v SEP 1)_0’10 accompanying the committee formed by the District Magistrate,

Jalaun, including the Additional District Magistrate also on the

N\g) 55,(, ate to be fixed by the committee soon. Noteworthy both the
‘ callers also asked for the locations and routes to access the place
or places where illegal sand mining activities are going on. The

deponent also gave his consent to join the committee as and

when requires but again no one further contacted the deponent

for whatever type of survey to find out and verify the illegal sand

\2

mining in the above mentioned areas.
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7. That under the above mentioned facts and circumstances no
survey much less any survey was possible and, therefore, never
any actual survey has been conducted by any authority or the
committee in the above mentioned all 4 districts to find out and
verify the illegal sand mining activities in the said areas. Indeed,
the Sand Mafia before the rainy season, stores the huge stock of
sand openly and clandestinely also by illegal mining and then
transports and sells the same in various States of the country
from July to October. Thereafter on downing of the water level
again starts the illegal sand mining openly with the protection

from all concerned who are responsible for stopping the illegal
sand mining,

8.That it is pertinent to mention here that a truck was seized
carrying illegal sand, on 13.06.2020, near Anantram Toll Plaza in
Auraiya district on Kanpur-Delhi National Highway but later on
disappeared when the Police had gone to the Toll Plaza for taking
the same in the custody. Consequently an F.I.R. was registered
against the Truck Owner and Driver etc. and the Police also
stated that disappearance of the seized truck from Toll Plaza was
the result of the connivance of the sand Mafia of the area. The
deponent is annexing the copy of Daily' News Paper “Amar Ujala”
Kanpur Edition Dated 18.06.2020, page-3,as ANNEXURE- A/18

(Colly), to this affidavit for kind perusal & humble consideration
of this hon’ble tribunal. |

Eﬁ? Qh in Etawah district between 5-6 July,2020, when search
5%5?0) herking operation was continued on to nab the.dreaded

e g from Bhind district side of Madhya Pradesh towards
S=——Yftar Pradesh loaded with illegal sand and concrete also and all
5 SEP 901d been seized and taken into custody by depositing them in
09 the Badpura Police Station of Etawah district. An other Truck
' arrying illegal sand and coming from Auraiya district side
N.\?)SS\ ~ ~towards Etawah, was also seized near Ekdil Bye Pass of Kanpur-
Delhi National High Way by the officials Ekdil Police Station of
Etawah district in the same area. The deponent is annexing the
. copy of Daily News Paper “Amar Ujala” Kanpur Edition Dated
08.07.2020,page-5, as ANNEXURE-A/19 (Colly), to this affidavit
for kind perusal and humble consideration of this hon’ble

tribunal, ‘

10.That again another F.I.R. was registered against Driver etc. for
running away with the seized overloaded Truck carrying illegal
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sand in the Police Station Kotwali Ajeetmal of Auraiya district as
reported in the same News Paper on 06,09.2020. The F.L.R.

. disclosed that the seized Truck had disappeared from the out

side of the Police Station due to the connivance of Powerful sand
mafia operating in the region. The deponent is annexing the copy
of the Daily News Paper “Amar Ujala” Kanpur Edition Dated
06.09.2020,page-6,as ANNEXURE-A/20 (Colly)to this affidavit

for kind perusal and humble cons1derat1on of this hon’ble

Tr 1bunal

11.That an other Tfuck was also seized by the Officials of Maheva
Police station of Etawah district, near Baheda Over Bridge on the
Kanpur-Delhi National High Way in the same area when

~ clandestinely transporting illegal sand from Auraiya district side

-

09 SEP «’lﬁf

t\)\95 ’b

towards Etawah district as reported in the above mentioned
News Paper on 08.09.2020. The deponent is annexing the copy of

the Daily News Paper “Amar Ujala” Kanpur Edition Dated -

08.09.2020 ,;page-3,as ANNEXURE-A/21(Colly), to this affidavit
for kind perusal and humble con51derat10n of this hon’ble
Tribunal.

12.That when this hon’ble Tribunal hadvpassed the order earlier
in July,2019 for subm1tt1ng a report by the Joint Commlttee of

WOLI C

R ﬁ‘”*'Atl‘fé.' a glistrict on 10.10.2019, had also lodged an F.I.R. against

orage of huge stock of sand at Police Station Ayana of

es§ any action has been taken against any one named in the
F.I.R. Therefore, the same F.I.R. was an exercise just to eye wash
matter of illegal sand mining ‘at the larger scale by the sand
mafia in the Area with the patronage of all concerned. This

Hon’ble tribunal may peruse the Annexure- -A/15 at page 12-13,

nexed to the affidavit dated 21.10.2019. It is pertinent that the
“deponent had also filed an affidavit on 03.03.2020, with the

~additional evidences to substantlate the matter of illegal sand

mining and its transportatlon at large scale in Panchnand Area

~and river Yamuna with 1ts trlbutarles as would appear from the

same affidavit also."

13.That under the above mentioned facts it is expedient in the
interest of Environment and Pollution free society that stringent
and punitive actions be taken against Uttar Pradesh Government
and its Authorities with the passing of the strict Orders and

directions for the stopping of the illegal sand mining and its

i
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transportation in Panchnad area and river Yamuna with its 165
tributaries as detailing in the Original Petition also coupled with

other orders and directions which deem fit and proper in the

circumstances of the case.

14.That on account of high rising of infection due to COVID-19,
the deponent perhaps will not be in a position to reach Delhi on
the date fixed 23.09.2020, or before that also. Consequently this
affidavit is being filed through registered post before two weeks
earlier for humble perusal and kind consideration of this hon’ble
Tribunal. The deponent is keen to participate and appear before
this hon’ble Tribunal on 23.09.2020, through virtual mode and,
therefore, the link for Video Conferencing may be sent & provided
to deponent on Mobile No.+918439146121 or +918755375703,
with informing at ajaypandey1964p@gmail.com. '

A‘URAIYA . " , ‘ : | ‘ - {;%g\ﬁﬂw/ag

DATED:09.09.2020 | p ~~ (DEPONENT]

VERIFICATION

I, the deponent named above do hereby verify that he contents of
paras 1 to 14 of this affidavit are true and correct to the best of
my knowledge. Nothing has been concealed and no part of the
same is false. : i

Affirmed on this the 9t day of Septembei',2020, at Auraiya ,U.P.

iDEPONé);';‘i %
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AMAR UJALA, KANPUR EDITION » PAGE-3,DT.18.06. 2620
TRUCK SEIZED IN ILLEGAL MINING DISAPPEARED

Ajeetmal (Auraiya)

The truck is disappeared from the Anantam Toll Plaza seized on
13 June due to illegal sand 'mining. The FIR has been lodged in
the matter against Truck Owner & Driver. The Mining Inspector,
on 13 June,had seized a truck near Anantram Toll Plaza due to
‘111ega1 Mining but the Mining Inspector returned from the spot
without handing it over to the Police. When the Police personnel
from Ajitmal Kotwali were reached to the Anantram Toll Plaza
for taking into Custody the same Truck on the basis of seized
Papers sent to Kotwali then found it missing from Toll Plaza.

Chandrika Prasad Yadav, the Incharge of Anantram Toll Plaza
Police Chowki stated that Truck is stolen under the connivance
of Truck Owner and Drlver The case is reg1stered against them
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AMAR UJALA,KANPUR EDITION, PAGE 5,DATED 08.07.2020

TRUCKS SEIZED CARRYING ILLEGAL SAND WHILE
POLICE WAS SEARCING FOR THE DON VIKAS DUBEY

13 TRUCKS SEIZED DURING CHECKING ON CHAMBAL RIVER BRIDGE
Etawah;

The Police seized 13 trucks loaded with illegal sand and
coming from Madhya Pradesh, in Badpura Area,while conducting
search operation of vehicles on Monday and Tuesda,y in order to
nab Vikas Dubey, the accused of murders in Bikru village.

The Police is conducting search operation of vehicles for nabbing
Vikas Dubey, absconding after committing the massacre in Bikru
Village of Kanpur district but Vikas Dubey has yet not been
nabbed in such Police search operation, however, several Trucks
are trapped carrying sand and concrete after committing illegal
mining. Specially the Trucks carrying illegal sand from Madhya
Pradesh near Chambal River Border, are caught by the Police.
Total 13 such Trucks are so far seized in the checking done in
the night of Monday and day time of Tuesday.

Sitaram Yadav, the Station Officer of Badpura Police Station told
that continuous search operation is on to nab Vikas Dubey
accused of murders, During said search several Trucks loaded

with illegal sand concrete and coming from Bhind district side of -

Madhya Pradesh passing through Chambal River Bridge are
seized. 11 Trucks on Monday and 2 Trucks on Tuesday are
seized for illegal mining and transportation. It is also learnt that
an other truck carrying illegal sand is also seized on Bye Pass
road of N.H.2 (Delhi-Agra-Etawah-Auraiya-Kanpur Highway) in
Ekdil Police Station Area of Etawah district.
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AMARUJALA, KANPUR EDITION, PAGE-6,DT.06.09.2020

OF VIOLATING THE COURT’S ORDER

MATTER OF RUNNING AWAY WITH THE SEIZED TRUCK WITHOUT
GETTING IT RELEASED

Ajeetmal (Auraiya):

A case has been registered against the Trucker in the Kotwali
Police Station in respect of running away with the truck seized

with illegal sand and not appearing in the Court despite the
Warrant issued for violating the Court’s orders.

Last year on 26 June,2019, during the checking Administrative
Officers had caught a truck carrying illegal sand. The then
Mining Inspector performed the Seizure proceeding of the truck.
The said truck was kept standing near Kotwali Police Station by
the police after taking into the custody.. On 27 June,2019, the
Trucker Ramkesh Gurjjar S/0 Munnalal, R/O G.T.Road, Gurjjar
Colony, Dholpur, Rajashthan, had run aWay’with the said truck
without getting it released. The Court had issued warrant after
: Proclamatlon Notlce pasted by the Police.

Sub 1nspector Kotwah and Incharge Anatrarm Chowk1 Chandrika
Prasad Yadav revealed that the Court had issued the warrant for
appearing in One month after Proclamation Proceedings and
pasting of Notice against the Trucker. The Trucker didn’t appear
‘despite the completion of time limit and, therefore, the case of
violating the Court’s orders is registered against him.
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AMAR UJALA,KANPUR EDITION,PAGE-3 DT.08.09.2020
3 OVERLOADED TRUCKS CARRYING SAND SEIZED
Maheva (Etawah)

The Police is seized 3 overloaded Trucks transporting sand near
Baheda Over Bridge on Kanpur-Delhi Highway during checking
drive. Mheva Police Chowki Incharge Nitesh Kumar Vashisht
said that some covered trucks were coming from Auraiya side
and when their Tarpaulin sheets removed, found overloaded
with sand and consequently seized.
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